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Item No.01                           Court No.1 
 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
EASTERN ZONE BENCH, KOLKATA 

(THROUGH PHYSICAL HEARING WITH HYBRID MODE) 
 

Original Application No.57/2023/EZ 
 

Ajay Rajak         Applicant(s) 
 

Versus 
 
Ministry of Coal & Ors.       Respondent(s) 

 
Date of hearing: 04.07.2023 
 

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 
 
 For Applicant(s) : Mr. Ajay Rajak, in person (in Virtual Mode) 
  

 ORDER 
 

1. Heard Mr. Ajay Rajak, the Applicant in person (in Virtual Mode). 

2. This Original Application has been filed on an allegation that there 

are several illegal coal mines operating in Central Surunga 

Paharigora, Parbad Laxmi Colliery etc. situated in Alakdiha OP, 

District – Dhanbad in the State of Jharkhand which belong to Bharat 

Coking Coal Limited (BCCL), Lodna area under Coal India Limited. 

3. It is alleged that in November 2022, about 20-25 people have lost 

their lives due to illegal mining in the Central Surunga Paharigora. 

It is also alleged that the said mines fall in the forest area and due to 

the mining operations, a part of Shiva Temple has also sunk into the 

ground. 

4. It is alleged that about 1500-2000 people including women and 

children are engaged in illegal coal mining in tunnel like unsafe coal 

mines which can any day result in a major tragedy. It is alleged that 

the Respondent No.8, Bittu Yadav is the main operator of the coal 

mines. 
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5. In support of the allegations made, photocopies of the newspaper 

cuttings have been filed as annexures. 

6. In our opinion, matter requires consideration. 

7. Issue notice to the Respondents, returnable within four weeks. 

8. All the Respondents shall file their counter-affidavits within four 

weeks. 

9. Considering the nature of allegations made, we deem it appropriate 

to constitute a Committee comprising of the following Members:- 

i) Dy. Commissioner, Dhanbad, 

ii) Senior Scientist, Central Pollution Control Board,  

iii) Senior Scientist, Jharkhand State Pollution Control Board,  

iv) Senior Scientist, Ministry of Environment, Forests and Climate 

Change, Integrated Regional Office, Ranchi. 

10. The Dy. Commissioner, Dhanbad shall be the Nodal office for all 

logistic purposes and shall file the counter-affidavit within four 

weeks. 

11. The Committee shall visit the site and prepare an Inspection Report 

which shall be filed along with the affidavit. 

12. The Applicant shall also implead (i) Central Pollution Control Board, 

(ii) Jharkhand State Pollution Control Board, as well as (iii) Ministry 

of Environment, Forests and Climate Change (MoEF&CC), Regional 

Office, Ranchi in the array of respondents as Respondent Nos.9, 10 

and 11 respectively. 

13. Mr. Ashok Prasad, learned Counsel who is present in Court, accepts 

notice on behalf of the Respondent No.1, Ministry of Coal. 

14. Mr. Surendra Kumar, learned Counsel who is present in Court, 

accepts notice on behalf of the State Pollution Control Board, 

Jharkhand. 

15. Mr. Sibojyoti Chakraborty, learned Counsel who is present in Court, 

accepts notice on behalf of the Central Pollution Control Board. 
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16. Ms. Aishwarya Rajyashree, learned Counsel who is appearing (in 

Virtual Mode), accepts notice on behalf of the State Respondents. 

17. Ms. Anamika Pandey, learned Counsel who is appearing (in Virtual 

Mode), accepts notice on behalf of the Ministry of Environment, 

Forests and Climate Change. 

18. Ms. Amrita Pandey, learned Counsel who is appearing (in Virtual 

Mode), accepts notice on behalf of Coal India Limited. 

19. The Applicant shall serve e-copy/soft copy of the Original Application 

along with all its annexures to the learned Counsel appearing for the 

Respondents within 24 hours. 

20. Issue notices to Respondent Nos.7 and 8, returnable within four 

weeks. 

21. The said Respondents may file their counter-affidavits within four 

weeks. 

22. The learned Counsel who have accepted notices on behalf of the 

Respondents, shall share their email addresses in the chatbox. 

23. List on 07.08.2023. 

 

..................................... 
B. Amit Sthalekar, JM 

 
 
 
 

   …................................. 
   Dr. Afroz Ahmad, EM        

July 04, 2023, 
Original Application No.57/2023/EZ 
SKB 
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Ministry of Coal

Khanan Prahari Mobile app to Curb Illegal
Mining

Posted On: 13 FEB 2023 3:35PM by PIB Delhi

The Government of India has launched one mobile app namely “KhananPrahari” and one
web app Coal Mine Surveillance and Management System (CMSMS) for reporting
unauthorized coal mining activities so that monitoring and taking suitable action on it can
be done by concerned Law & Order enforcing authority. The CMSMS has been developed
to curb illegal mining and take transparent action as an e-Governance initiative of GoI on
use of Space Technology. The objective of development and launching of this CMSMS
application was to detect citizens' participation against illegal mining by receipt of citizen’s
complaints through mobile app – KhananPrahari and to monitor and take action on any
kind of illegal coal mining activity being carried out within the leasehold boundaries of any
Coal Mining Project in the Coalfield Areas.

It is a Mobile App of Ministry of Coal for Reporting Illegal Coal Mining and a tool for
reporting any illegal coal mining incident through geo-tagged photographs as well as
textual information by any citizen from the place of incidence. The State wise details of
number of cases reported till January 2023 is enclosed as Annexure.

The following measures are taken to reduce illegal coal mining operations in the country:-

Concrete walls have been erected on the mouth of the abandoned mines to prevent
access and illegal activities in these areas.
Surprise raids/checks being conducted jointly by security personnel and law and
order authorities of the concerned State Government.
Dumping of the overburden is being done on the outcrop zones.
Installation of check-posts at vulnerable points.

Training of existing security/CISF personnel, refresher training and basic training of
new recruits in security discipline for strengthening the security setup;
Maintaining close liaison with the State authorities.
Committee/task force has been constituted at different level (block level, sub-
divisional level, district level, state level) in some subsidiaries of CIL to monitor
different aspects of illegal mining.
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Annexure

CMSMS – Khanan Prahari Complaint Status upto Jan’23

STATE Verified False
Complaints

Verified True
Complaints

Non Verified
Complaints

Grand Total

Assam 1 3  4

Non-CIL 1 3  4

Chhattisgarh 16  8 24

SECL 10   10

Non-CIL 6  8 14

Jharkhand 44 28 14 86

BCCL 23 2  25

CCL 2 14  16

ECL 18 12  30

Non-CIL 1  14 15

Madhya
Pradesh

10  43 53

NCL 3  8 11

SECL 3   3

Non-CIL 4  35 39
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Maharashtra 2  10 12

WCL 2   2

Non-CIL   10 10

Odisha 3  3 6

MCL 1   1

Non-CIL 2  3 5

Uttar Pradesh 3   3

NCL 3   3

West Bengal 172 46 56 274

BCCL 1   1

ECL 170 46  216

Non-CIL 1  56 57

Grand Total 251 77 134 462

 

This information was given by Union Minister of Coal, Mines and Parliamentary Affairs
Shri Pralhad Joshi in a written reply in Rajya Sabha today.

 

******

AKN/RKP

(Release ID: 1898772) Visitor Counter : 153
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